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ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF ALLAHABAD BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON-18.09.2017
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CA(CAA) No.119/ALD/2017

Sh. Arun Saxena, Advocate for the petitioner company. The present petition
is filed as first stage motion petition seeking demerger of transferor applicant

company Diksha Traders Pvt. Ltd. with the resulting company Navya Benchers.

Argument in respect of the present company application are heard. The order

is reserved.
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